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Before The Hon'ble National Green Tribunal

Principal Bench, New Delhi

Original Application No. 881 of 2022

INTHE MATTER OF:

Rajinder Krishan Sharma Petitioner

Versus

Union of India & Others Respondents

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO. 4 i.c.
HARYANA STATE POLLUTION CONTROL BOARD

MOST RESPECTFULY SHOWETH:

I. That the present reply is being filed on behalf of answering
respondent through Sh. Kuldeep Singh, Regional Officer, Haryana
State Pollution Control Board, Gurgaon (North) who is authorized

and competent to file the present reply.

ra

. That in this OA No. 881 of 2022, Hon'ble NGT has ordered that
“The applicant has submitted that the Government of Haryana
notified Nathupur Bund as protected forest vide Government of
Haryana notification no. S.0 251/C.A.16/27/S.29/81 dated
02.12.1981 and Nathupur drain, on which the above said bund is
constructed as protected vide Government of Haryana notification
No. 8.0.71/C.A.16/27 /829/85 dated. 05.07.1985. Protected forest
area measuring 4484 square meters of Sikanderpur- Nathupur Bund
involving khasra numbers 526, 527, 528, 529 and 534 of Village
Nathupur had bats no. 67, which also constituted part of Nathupur
drain, was illegally diverted by Mr. Raj Singh Gehlot, Director of
Ambience Island Lagoon Apartments, Gurgaon for non-forestry
activity. As per the provisions of the Forest Conservation Act, 1980,
prior approval of Government of India, Ministry of Environment,
Forest & Climate Change was necessary. The Project Proponents

1
willfully avoided to seek Forest and Environmental Clearances to
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avoid the process of public hearing and mandatory requirements of
compensatory forestation, The damage report bearing no. 29065
dated 14.05.2008 was issued against Mr. Raj Singh Gehlot, Director
of Ambience Island Lagoon Apartments, Gurgaon for violating the
provisions of the Indian Forest Act 1927 and Prosecution Case no.
7G/0809 was filed against him. Mr. Raj Singh Gehlot filed CRM no.
34200 of 2012 in the High Court of Punjab and Haryana for
quashing of criminal proceedings against him. Mr. Raj Singh Gehlot
submitted proposal to the Forest Department of Haryana for
regularization of the violations reported against him vide damage
report no. 29065 dated 14.05.2008 and prosecution case no.
7G/0809 of Special Environment Court, Faridabad which was
processed by the DO Gurgaon and submitted to PCCF Haryana for
onward submission to Government of India for approval as per
section 2 of the Forest Conservation Act, 1980. Representation on
behalf of M/S Ambience Developer and Infrastructure Pvt. Ltd. was
submitted to Principal Secretary Forests, Haryana. This
representation sacking waiver of penal CA charges was forwarded to
PCCF Haryana vide PS Forest and wildlife letter no. 2797 dated
17.09.2015. The Principal Chief Conservator of Forest, Haryana,
fraudulently in collusion with the accused, decided the
representation vide his office letter no. NT/D. 1116381/4344 dated
16.10.2015 and cancelled damage report (DR) no. 29065 dated
14.05.2008 against Mr. Raj Singh Gehlot and directed withdrawal of
the prosecution case. The PCCF Haryana also cancelled the FCA
case no. FR/HR/Others/ 13983/2015 submitted by M/S Ambience
Developer and Infrastructure Pvt. Ltd. on the ground that no forest
land was involved. However, the Government of Haryana decided
that letter no. NT/D- 111-6381-4344 dated 16.10.2015 be
withdrawn. In compliance with above orders of the Government, the
PCCF Haryana vide office letter no. Admin/ D- 111-6381/6164
dated 19.01.2016 issued the withdrawal of office letter no. NT/D-
111-6381-4344 dated 16.10.2015 accordingly. The Government of
Haryana buckled under pressure of the accused and vide Additional
Chief Secretary, Forest Departmgnt letter no. 4346-FT-52015/4852
dated 31.03.2017 directed that letter no. NT/D-111-6381/4344 dated
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16.10.2015 be restored and letter no. Admn-D-111-6381/6164 dated
19.01.2016 be withdrawn. In compliance with the above orders of
the Government, the PCCF, Haryana issued order no. NT/D-111-
6381/81 dated 12.04.2017. On withdrawal, the prosecution case was
dismissed as withdrawn by the Special Environment Court,
Faridabad vide orders dated 23.05.2017. The applicants have
submitted that the damage report no. DR. 29065 dated 14.05.2008
against Mr. Raj Singh Gehlot and the FCA case FR/HR/Others/
13983/2015 submitted by M/S Ambience Developer and

Infrastructure may be revived. The Project Proponents are liable to

pay compensation and ensure restitution of the damaged
environment. The applicants have further submitted that the forest
land is still being used for non-forestry purposes and the offence is
of continuing nature”

. That by way of the present OA, the applicant has raised that
Ambience island Lagoon apartment through M/s Ambience
Developers & infrastructure pvt. Ltd. L-4 green park extension New
Delhi under the authority of Mr. Raj Singh Gahlot S/o Sh Nihal
Singh has made diversion of notified protected forest and along
SIKANDERPUR - NATHUPUR BUNDH AND NATHUPUR
DRAIN by constructing large scale commercial building by
diverting 4486 Sq. meter land along Sikanderpur — Nathupur Bundh
& Nathupur drain in the violation of the provision of the Indian
Forest Act 1927 & The Forest Act of 1980, which is solely
concerned with the respondent No. 9 & 10.

. That the complainant has claimed that the project authorities

including Respondents No. 8 have not taken statutory environmental

permissions from the competent authorities as per EIA Notification

2006 Also. Commercial road is being constructed for the benefit of a

private party. It has been claimed that the damage which has been

caused and is being caused due to the mindless construction of
commercial structures without following the mandatory regulatory
procedures and obtaining clearances as required under the EPA and
forest enactments. In this regard it is here by submitted that
respondent has requested to Distsr)icl Town Planner (P), Gurugram

and M/s Ambience developers and infrastructure Pvt. Ltd. L-4,
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green  park  extension  New  Delhi)  vide letter  No.
HMSPCB/GRN/2023/156 dated 24,04,2023 (Annexure R-4/1) and
No. HSPCB/GRN/2023/158 dated 24.04.2023 (Annexure R-4/2) to
provide following details:-

(1) Site/Sizra/ zonal plan

(i1) Land identification in term of revenue kism. parcclffraclionfmin
detail

(iii) Detail of Licences

(iv) Zoning submitted by applicant and approved zoning

(v) Details of applying building plan

(vi) Details of construction

(vii) Details of occupation/ part completion/completion certificate

applied, granted, rejected etc.

District Town Planner has submitted reply Vide Memo No. 3414
dated 02.05.2023 and informed that “The information sought on
point No. (i) to (vii) have been examined as per this office record.
Accordingly, point wise comments are given below:-

Point No. (i), (ii),(iv),(v) are not available in this office record.
Therefore, the letter under reference is being forwarded to DTCP,
Haryana, Chandigarh.

Point (iii):- A copy of licenses No. 19 of 1993 dated 09.07.1993 is

enclosed. The validity/renewal of the same may be sought from
DTCP, Haryana, Chandigarh.

Point No. (vi) and (vii):- A copy of completion report sent through
Senior Town Planner, Gurugram vide this office Memo No. 3474

dated 11.12.2001 and Memo No. 3767 dated 31.12.200] is
enclosed.” (Annexure-R-4/3),

The developers M/s Ambience Developers and infrastructure Put.
Ltd also submitted reply dated 02.05.2023 (Annexure R-4/4) and
informed that “we enclose herewith following documents which

contain the description of the land of Ambience Island and the
licenses issued by DTCP,

1. Licenses no 19 of 19934dated 09.07.1993
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s Licenses no 2 of 2004 dated 08, 01.2004
3. Licenses no 23 of 2004 dated 11.02.2004

4 Memo No, 6903 dated 06.05.1996

5. Occupation  certificate- Memo  No.16708 dated

31.12.2001

6. Sanction- Memo no. 2155 dated 31.01.2002

7. Occupation certificate- Memo no 2177 dated 02.03. 2005

8. Latest approved Master Plan of Ambience [sland as
approval in 2016 is

ired are not available with
on Residential Apartment

dly sold, occupied and

“ Rest of the paper as des
us. However, it is clarified that lago
Complex consisting of 15 blocks s S
flats allotted to apartment buyers.”

And vide reply dated 10.05.2023 received in this office through

email on dated 11.05.2023 (Annexure R-4/5) informed that
e no. 19 of 1993 vide DTCP

“Erstwhile HLF was granted licens
1993 for land area of 18.98

Haryana Memo no. 9146 dl. 15.07.

acres. Subsequently, 8 acres, out of this land were delicensed vide

DTCP Haryana Memo No. 13948 dr. 18.10.2001 for development

of Mall reducing the area of group housing (o 10.98 acres.

Initially 13 residential blocks under the name of Ambience Lagoon

Complex were constructed for which sanction was obtained vide
Memo No. 6903 dt. 06.05.1996 and Occupation C ertificate vide
Memo No. 16708 dt. 31.12.2001 was issued. Part completion

certificate was issued vide Memo No. SDP-2002/97 dt. 10.01.2 002.

Two more blocks BI AND C1 were proposed to be constructed, Bl
as regular building block and C1 for economically weaker section,
for which DTCP granted permission vide memo no. 2155 dt.
31.01.2002. This caused utilization of and additional 0.85 acres of
Land and resultantly area of Ambience Lagoon Complex was

increased from 10.98 acres to 1 1.83 acres. This additional land was

provided out of license no.2 of 2004 dr. 08.01.2004 and License No.

23 of 2004 dr. 11.02.2004. It is pertinent to mention here that no
5
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construction is made on this additional land as the land was added

to supplement the FAR utilized for completion of the project. "

That the respondent has again requested to DTP, Gurugram vide
letter dated 27.05.2023 (Annexure-R-4/6) that “You provided only
one licenses No. 19 of 1993 dated 09.07.1993 vide letter under
reference. Kindly examine the both replies dated 02.05.2023 &

10.05.2023 of builder and submit factual details including details
already requested vide letter No. HSPCB/GRN/2023/156 dated
24.04.2023 along with supporting documents within 7 days

positively”.

6. That the District Town Planner has submitted reply Vide Memo No.
4557 dated 07.07.2023 which is reproduced as below:-
“Point No. 1 to 3:- A copy of License no.19 of 1993 dated:
09.07.1003, License no2 of 2004 dated; 08.01.2004, License no. 23
of 2004 dated 11.02.2004 are enclosed, however the
validity/renewal or licenses is being sought from DTCP Haryana,
Chandigarh.
Point no. 4:- The building plan for Group Housing 18.98 acre has

been sanctioned by DTCP, Haryana Chandigarh vide their office
Memo No.6903 dated:06.05.1996 therefore, the information related
to the revision/renewal/revalidation is being sought from DTCP,
Haryana Chandigarh.

Point no. 5:- A copy of occupation report of block B-18C-lin group
housing developed by M/s Ambience infrastructure Pvt. Ltd. sent
through Senior Town Planner Gurugram vide this office memo
no.618 dated: 23.02.2005 is enclosed. The copy of Occupation
Certificate is already enclosed along your letter under reference.
Point no. 6:- Approval of Building Plan of EWS and B-1 Block in
the Group Housing Scheme measuring 10.98 acres land at Ambience
Island on N.H-8 in the revenue estate of village Nathupur, Tehsil &
Distt. Gurugram has been sanctioned vide Directorate Memo No.

2155 dated 31.01.2002 andg the information related to the
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revision/renewal/revalidation is being sought from DTCP, Haryana
Chandigarh.

Point no. 7:- The sought information has already been provided (by
hand) along with the earlier report of this office memo no. 3414
dated: 02.05.2023 at point no. vi & vii.

Point no. 8:- The information is being sought from DTCP, Haryana

Chandigarh™.

Copy attached as (Annexure-R-4/7). This office has not received
information from DTCP Haryana Chandigarh in consonance with
DTP Gurugram vide memo No. 4557 dated 07.07.2023 and on
receipt of such information from DTCP, Haryana further course of

action shall be initiated accordingly.

. That from perusal of details supplied by DTP, Gurugram and
developer, it is inferred that license No. 19 of 1993 dated 09.07.1993
was granted by DTCP Haryana to M/s H.L.F enterprises Pvt. Ltd.
for residential group housing colony over land measuring 18.98
acres at village Nathupur Distt. Gurgaon. DTCP vide memo No.
dated 13948 dated 18.10.2001 has delicensed 08 acres of land of
license No. 19 of 1993 dated 09.07.1993. License No. 2 of 2004
dated 08.01.2004 was granted by DTCP Haryana to M/s HL.F
Enterpries Pvt. Ltd. (New named M/s Ambience Infrastructure Pvt.
Ltd for setting up of group housing colony over land measuring
0.05628 acres at village Nathupur, District Gurgaon. license No. 23
of 2004 dated 13.02.2004 was granted by DTCP Haryana to M/s
Sara Estates Pvt. Ltd, L-4 Green park extension, New Delhi over
land measuring 1.552 acres at Nathupur Distt. Gurgaon. Part
completion certificate in respect of group housing scheme measuring
10.98 acres falling in the revenue estate of village Nathupur, District
Gurgaon for which License No. 19 of 1993, dated 09.07.1993 has
been granted by Director, Town and country Planning, Haryana
Chandigarh Vide Memo No. 5DP-2002/927 dated 10.01.2002.
Further, approval of building plan of EWS and B-1 Block in the
Group housing scheme measuring 10.98 acres land at Ambience
Island on N.-H 8 in the revenue estate of village Nathupur and Distt.

Gurgaon, has been granted by DTCP Haryana vide Memo No. 2155




dated 31.01.2002. OC has already been granted by DTCP Haryana
vide Memo No 2177 dated 02.03.2005 for residential building
Block-1 and C-1 in Lagoon residential apartment complex being
part integrated township * Ambience Island™ in Special zone of

Gurgaon.

8. That the allegations of the applicant that the answering
respondent has miserably failed to perform its duties due to
financial interests of its authorities are wrong, and incorrect.
It is humbly submitted that the Forest department has to
take action in case of violation of Indian Forest Act 1927 &

The Forest Act of 1980.

In the view of above stated facts & circumstances, it
is humbly prayed that the present OA kindly be dismissed

qua the answering respondent

Yo Tou =

Regiondl Officer
@" Haryana State Pollution Control Board
Gurugram (North)

Dated :23.08.2023

Place: Gurugram
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| 1927 & The Forest Act of 1980, which is solely concerned with the

" in Ambience island Lagoon apartment and the said

Regional Office, Gurugram (M)
Haryana State Polluion Control Board
Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspeb.gov.in Tel: 0124-2332775, 2972341
Email 1D: - hepebrogrn@amail.com

No. HSPCB/GRN/R023/ 154

Dated 24.04.2023
. To
The District Town Planner {P}, - '
DTCP,Sector-14, Gurogram :
Email id :- dipl.gurgaon tep@email.com, dip3.gureaon.tep@gmail.com

il Request to provide details of licenses, status of construction, occupation

certificates, part completion/ completion certificate w.r.t Ambience Lagoon apartment
mcluﬂing commercial component mentioned in said OA including  land measuring
4486 Sq. Meter in Khsara No. 526,527,528,529 & 534, of project Ambience island

through Mys Ambience Developers & tnfrastructure pvt. Lid. L4 green park extension
New Delh. _

Ref: NGT QA No. 881 0f 2022 titled as Rajinder Krishan Sharma V/s Union of India &

{}rsI.

Kindly refer to the subject noted above, it is intimated that above referred OA
No, 881 0f 2022 is pending before Hon'ble NGT where HSPCB has to file reply in

" consonance with order dated 13.03.2023 within § weak, Case s listed on 12.05.2023,

By way of the present OA, the applicant has alleged that Ambience island
Lagoon apartment through M/s Ambience Developers & infrastructure pvt, Ltd. L-4 green

park extension New Delhi under the autharity of Mr. Raj Singh Gablot /o Sh Nihal Singh

has made diversion of notified protected forest and along SIKANDERPUR - NATHUPUR

BUNDH AND NATHUPUR DRAIN by construeting large scale commercial building by
diverting 4486 Sg. meter land in Khsara No. 526,527,528,529 & 534, along sikanderpur -
of the Indian Forest Act

nathupur bundh & nathupur drain in the viclation of the provision !
respondent No. 9 & 10

Copy of OA 881 of 2022 and order dated 13.03.2023 are attached. |

HSPCB has to submit detailed reply regarding applicability of ElA Motification
parcel of land but to conclude the above

required reply, following information are required :

i Site/Sizra/ zonal plan N o
Ei%} Land identification in term of revenue kism, pamelffractmufmm detail
{iit) Détail of Licences _

(iv) Zoning submitted by applicant and approved zoning
V) Details of applying building pian

Annexure-R-4/1
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(vi} © . Details oficonstruction

(vii) Defails of occupation/ part. completionicompletion certificate applied,
gran‘gf.d, rejqcltv:d ate ; !

Keeping in view of above required detail along with su pp_ﬁning-dacuménts- within

"3 days positively as the same information is required in consonance with Hon'ble NGT

order

DAfas above

- Endst. No. HSPCB/GRIN/2023/ Dated 24.04.2023

A copy of above is. forwarded toThe Chairman, Haryana State Pollution Control
Board, C-11, Sector-6 Panchkula. :

RegiLnﬂl Offieer |
Guregram Region (M)
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Regional Office, Gurugram (N)
Haryana State Pollution Control Board
Vikas Sadan, Opposite- New Court, Gurugram .
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341
Email ID: - hspcbrogrn@gmail.com

No. HSPCB/GRN/2023/ 15g " Dated 24.04.2023
To | '
M/s Ambience Developers & infrastructure Pvt. Ltd. | .
L-4 green park extension, ; '
New Delhi.

Ambience@ambiencegroup.in

Subject: Request to provide details of licenses, status of construction, occupation
certificates, part completion/ completion certificate w.r,t Ambience Lagoon apartment
including commercial component mentioned in said OA including  Jand measuring
4486 Sq. Meter in Khsara No. 526,527,528,529 & 534, of project Ambience island
through M/s Ambience Developers & infrastructure pvt. Lid. L-4 green park extension

" New Delhi, '

Ref: NGT OA No. 881 of 2022 titled as Rajinder Krishan Sharma V/s Union of India &
Ors. : '

- Kindly refer to the subject noted above, it is intimated that above referred OA

No. 881 of 2022 is pending before Hon'ble NGT where HSPCB has to file reply in
corisonance with order-dated 13.03.2023 within 6 weak. Case is listed on 12.05.2023.

' By way of the present OA, the applicant has alleged that Ambience island
" Lagoon apartment through M/s Ambience Developers & infrastructure pvt. Ltd. L4 green
park extension New Delhi under the authority of Mr. Raj Singh Gahlot S/ Sh Nihal Singh ‘
ha_s‘ made diversion of notified protected forest and along SIKANDERPUR — NATHUPUR
BUNDH AND NATHUPUR DRAIN by constructing large scale commercial building by
" diverting 4486 Sq. meter land in Khsara No. 526,527,528,529 & 534, along sikanderpur —
nathupur bundh & nathupur drain in the violation of the provision of the Indian Forest Act
lQﬁ-? & The Forest Act of 1980, which is solely concerned with the respondent No. 9 & 10.

Copy of OA 881 of 2022 and order dated 13.03.2023 are attached.
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HSPCB has 't submit detailed reply. regarding applicability of EIA Notification
in Ambience island Lagoon apariment and the said parcel of land but to conclude the above .
required reply, following information are required |

(i Site/Sizra zonal plan

(i) Land identification in term of revenus kism, parcel/fraction/min detail

{ii) Detail of Licences

(iv) Zoning submitted by applicant and approved zoning. ‘
(¥) Details of applying building plan

(vi) Details of constniction

{vii)

'Detail; of eccupation/ part completion/completion cértificate applied,
granted, rejected ete

Eeeping in view of above required detail along with suppdm’hg documents within

3 days positively as the same information is required in consonance with Hon’ble NGT
order

DAfas above
Repgion icér——
ﬂ1 GurugranhRefion (N)
v .
Endst. No. HSPCB/GRIN/2023/ . Dated 24.04,2023

A copy of above is forwarded to The Chairman, Haryana State Pollution Control
. Board, C-11, Sector<¢ Panchkula.

/

Regional Officey
Gurugram Region (N} |
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P . Annexure-R-4/3

G S

District Town Planner, Gurugram (F'Iannin:g} _
DEFPARTMENT OF TOWN AND COUNTRY PLANNING
HUDA Office Complex, Sector-14, Gurugram, Tel No.:0124-2320573

E-mail; ditp6.gurugram.tcp@gmail.com

= To,
Regional Office Gurugram (N},
Haryana State Pollution Control Board,
Vikas Sadan,Opposite New Court, Gurugram.

Memo No. UM Dated: A2 \ Sl 1o 2

Subject ; - Request to providz details of Licensesstatus of cnnstruction,nmupaﬁ;;n
certificates,part completion certificate w.r.t Ambiance Lagoen apartment including
commercial component mentioned in said OA including land measuring 4486
Sg.meter in Khasra No.526,527,528,5298534 of project Ambiance island through
Ef?h.gmbiance Developers & infrastructure pvt.Lid.L-4 green park extension New

elhi.

Reference:- Your office memo no.HSPCB/GRN/2023:156 dated:24.04.2023,
With reference to the subject cited above,the information sﬁughl on point no.{i) to (vii} have been -
examined as per this office record. Accordingly, point wise comments are given below;-
Point no.{i},(ii},(iv),(v) are not available in this office record. Therefore, the letter under
reference is being forwarded to DTCP, Haryana, Chandigarh.
Point no.(iii} :- A copy of Licnese no.19 of 1993 dated: 09.07.1993 is enclosed. The
validity/renewal of the same may be sought from DTCP Haryana, Chandigarh.
Point no.(vi)&{vii):- A copy of completion report sent through Senior Town Planner,Gurugram
vide this office memo no.3474 dated: 11.12.2001 & memo no. 3767 dated: 31.12.2001 is

enclosed. @w
District Town Pianner,

Gurugram.

Dated:

rwarded to thé Director Town & Country Planning,

Endst. No.
ion directly to the Haryana Statas

A copy of the above

i i est
Haryana.chandlgarh with a req
Pollution Control Board, Gurugram.

is fo : :
to provide the informat

District Town Planner,
Gurugram. v

phﬂh“_—.nﬁ___
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303 / 7
- AMBIENCE

Ambience Developers & Infrastructure Pvt. Ltd. e new standard

Dt. 02.05.2023
The Regional Officer,
Haryana State Pollution Control Board,
Regional Office, Gurugram (N)
Vikas Sadan, Opposite New Court,
Gurugram

Dear Sir,
Ref: Your letter HSPCB/GRN/2023/158 dated 24.4.2023

Subject: Request to provide details of licenses, status of construction, occupation
certificates, part competition / completion certificate w.r.t Ambience Lagoon
Apartment including commercial component mentioned in said QA including land
measuring 4486 Sq. meter in Khasara No. 526, 527 528 529 & 534, of project
Ambience Island through M/s Ambience Developers & Infrastructure Pvt Ltd. L-
4 Green Park Extension New Delhi.

In response.to your above referred letter, we enclose herewith following documents
which contains the description of the land of Ambience Island and the licenses issued
by DTCP.

Licence no.19 of 1993 dated 9.7.1993 -

Licence no.2 of 2004 dated 8.1.2004

Licence no.23 dated 11.2.2004

Memo no. 6903 dated 6.5.1996

Occupation certificate — Memo no. 16708 dated 31.12.2001

Sanction- Memo no. 2155 dated 31.1.2002

Occupation certificate- memo no.2177 dated 2.3.2005

Latest approved Master Plan of Ambience Island as approved in 2016.

I

Rest of the paper as desired are not available with us. However, it is clarified
that Lagoon Residential Apartment Complex consisting of 15 blocks is fully
sold, occupied and flats allotted to apartment buyers. However, in case you

need any further clarification, you may ask for the same.
ST
/bZ‘)

Shfully

Authorized Representative
Ambience Developer & Infrastructures Private Limited

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELHI-110016. INDIA
TEL: 2619 6284, 2619 1394, 2619 1403, 2619 5042, 2619 4021 FAX: 2616 4757
E-mail:ambience@ambiencegroup.in Website: www.ambiencegroup.in
CIN - U74899DL1991PTC046129
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Regional Office, Gurugram (N}
\ Raryana State Poflution Controf Board
Vikas Sadan, Oppcs:te— Mew Court, Gurugram
Website: - www.hspeb,gov.in Tel: 0124- 2332775, 2872341
Ennail [D: - hspcbroam@gmail.com

No. BSPCB/GRNIZ023/ 154 " Dated 24.04.2023

r]-;n

M/s Ambience Developers & infrastructure Pvt. Lid,
L4 green park extension,
New Dslhi,

Ambience@ambiencegroup.in

Subject: Request to provide details of licenses, status of eonstruction, r}ccaf;mnm ;
cerfificates, part completion/ camplefion certificate w.r.t Ambisnce Lagoon apartment
itcluding commercial component mentioned in said OA including  land nteasuring
4486 Sq. Meter in Khsara No. 526,527,528,529 & 334, of project Ambience island

' through ¥/s Ambience DeVeIap—erh & infrastructurc pvt. Ltd, L4 green park extension
New Da:lh:‘

Ref: NGT OA No. 881 of 2022 titled as Rajinder Krishan Sharma Vs Unfon of India &
O, f

* Kindiy rofer o the subject noted above, 1t is intimated that above referred OA
No, 881 of 2022 is pending before FHon'bie NGT where HSPCB has to file reply in
corsonance with order-dated 13.03.2023 within.6 weak. Case is listed on 12.03.2023.

¥

" By way of the present OA, the applicant has dileged that Amblence island

" Lagoon apariment through M/s Ambience Developers & infrastructure pyt. Ltd. L4 green
paﬂ( extension New Delhi under the authority of Mr. Rai Singh Gahlot S/o Sh Nibal Singh ;

has made diversion of notified protected forest and aloag SIKANDERPUR - NATHUPUR
BUNDHE AND NATHUPUR DRAIN by constructing large scale commereial building by
along sikanderpur -

" diverting 4486 Sq, meter land in Khsara No. 526,527,528,520 & 534, along sikanderpur—

nathnpur bindh & nathupar drain in the violation of the provision of the Indian Forost Adt
1927 & The Forcst Act of 1980, which Is solely concerned with the respondent No. 9 & 10,

Copy of OA 881 of 2022 and order dated 13.03.2023 are attached.
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HSPCB has to submit detafled reply. regarding applicability of EIA Notification
in Ambience island Lagoon apartment and the said parcel of [and but to conclude the above
required reply, following information are required -

(i) Sit&fSi;m*’ zonal plag ——

(D) Land identification in term of revenue kism, parcel/fraction/min detail  —

(iii) Detail of Licences — 19 1392 .q- 2160 - "
. 9‘\3 Ii i E g
‘Q‘ QV} Zoning sobmitted. by apph:}anlt an appmved zon(w L’ / , 3‘1057 ( )

&« V) Details of applying building pl ’ ,:].0, o
). plan :

(vi) Details of constniction — \ gl

(vid) Details of cocupation/ part completion/completion cerlificite  applied,

granted, rejected ete

Keeping in view of above required detail along with supporting documents within

_|3 days positively as the same informatien is required in conscnance with Hen’ble'NGT
order

DAYas above lﬁ‘
Rr.gmn e
6 | GurugrankRetion (N)
Endst. No. HSPCB/GRN/2023/ . Dated 24.042023

A copy of above is forwarded to T he Chairman, Haryana State Pollution Cantrol
. Bogrd, C-11, Sector-6 Panchkula,

f

Regional Ofiicer

Y U»’?kd’\'\” Gormgram Reon (0
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Dt. 02.05.2023

The Regional Officer,

Haryana State Pollution Control Board,
Regional Office, Gurugram (N)

Vikas Sadan, Opposite New Court,
Gurugram

Dear Sir,
Ref: Your letter HSPCB/GRN/2023/158 dated 24.4.2023

Subject: Request to provide details of licenses, status of construction,
occupation certificates, part competition / completion certificate
w.r.t Ambience Lagoon Apartment including commercial component
mentioned in said OA including land measuring 4486 Sq. meter in
Khasara No. 526, 527 528 529 & 534, of project Ambience Island
through M/s Ambience Developers & Infrastructure Pvt Lid. L-4
Green Park Extension New Delhi.

In response to your above referred letter, we enclose herewith
following documents which contains the description of the land of
Ambience Island and the licenses issued by DTCP,

1. Licence no.19 of 1993 dated 9.7.1993

Licence no.2 of 2004 dated 8.1.2004

Licence no.23 dated 11.2.2004

Memo no. 6903 dated 6.5.1996

Occupation certificate — Memo no. 16708 dated 31.12.2001
Sanction- Memo no. 2155 dated 31.1.2002

Occupation certificate- memo no.2177 dated 2.3.2005

Latest approved Master Plan of Ambience Island as approved
in 2016.

® N YA WN
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Rest of the paper as desired are not available with us.
However, it is clarified that Lagoon Residential Apartment
Complex consisting of 15 blocks is fully sold, occupied and
flats allotted to apartment buyers. However, in case you need
any further clarification, you may ask for the same.

Your faithfully

Authorized Representative
Ambience Developer & Infrastructures Private Limited
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Pomm LC-V
{:See Rula 12)

X
. e
RPHEL o=

THARYAMA GOVERNMENT
TOWN AND COUNTRY PLANNING DEPARTHENT

i 1
7 | Licencs Hoe._ 19 of 1993,
1. This Licence has been granted undar the Haryena Da7elopmant

and Requlation of Urbap Areas het, 1975 and the Rules made thorsunder ?

LO-M/S H,L.Z.Anterprises PYt.Ltd. 16~B Coamanity Cantre, Bagent lok,
Vasant vihar,New Dolhi.(:olony for Betting up of ;n rasident ial Group
| ousling coleny at Village Nathupur Tehsll & District Gurgam,

2 The particulars of }and ‘Wherein ths afaresaid colay 1s to ba
éet Up are given in the schedule annexed hereto and duly signed by the

i)i.t.'ecto,f-"rwn & Ccuni;jy Pla.n%ﬁzé}égryaﬁa.

” Me Licance . grant © the copditicns 3

layost plan and develoment warks are axecuted According
Lo ths designs and specificaticas showm in thae approved

Plan accanpanying this licenca,
(%) Thet: the cond ity

‘. v
'{Html...nm e

4
. s #
b (<) That the demarcacicn Plza of the colaiy area iz sap- 4‘}’
g mitted before starc ing the development works in the S
. colony and for approwal of tha :_c;aiz:g_ olan, ]

This licence {3 valid ugto SR Ldy 1995, _ )

. 1

. [ 3
" ' BHASKAR CHATTERJEE =
- ed g 4_7 — =199 Director,Town & Country Planaing,

—

: 53 i
(™ISt No.SDP .93/ 444 Baseldyid <Z |

b A Copy alomgwith a copy of schedule of land ‘I5 fofwarded to
LS foLlcv,.:'tﬁgyfor‘-L_nﬁomatim and necessary actiang~ o
' i« H/S H.L.?.Enterprisas Pvt.Led, 16-8 Camrunity ‘Ceatre, Bagant f
i 2 Lok,vasant vihar,New Delhi,
"2, Cnlef administ L£ator, BUDA ,¥2n ima ra,U.T,Chand igarch.
3. Addl Director,srban E;tat'a,ﬂe.rym,}!mimaj.ra,u.T.Chand igarhs SN
4, Thief Engineer, HUDA,¥ 2n Imaj £a,l.T.Chandigarh,. i
5. Land Acoalsicim Ofilcer,Gurgam,
6 -

T i !
Sen ios Town Planner, ‘Enforcement, Panchkula,
» 2ilscrict Tom Planner,Curgac,

8. Accounts Orfficer,v/0 D,T.C.o, Haryana,Chand lgarh , .

\...
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T
F-' 2 _
_’-':'1‘; ..'.';"- ; - ! i
~! V4 10 BE READ VITH LICENCE NO, -] 9 %f' /CFB
. ’DETATLS OF LAND OF M/s H.L.F, ENTERPRISES PYT.LTD.
- P i _ B . .- : & ' L -r
Lend of ¥illage  Knasra o, obrea
3 min Morth B »B %5
Nathupur . 0 - 12 4
- 529 Suth-Yest 3 « 13
ha3 -~ 7 - 1
5347 6 - 19
530 0 - 16 '
N 531 7 -8
W 532 0 -o08 - I
533_; O <« 02
527~ 0 -05
b 535, 1 =15
2/2/;
& f 0O -~ 08 -14
! . S 3 . 1
I
1
30 -

7 - 1%

OI' 18'98 Acres

e : /} / _
DIRECHOR

‘ TOwﬂ/&.’Cu-_::'-!::: Manaing

Hu v a, Chandigarh %

; Sty

b
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FORM LA
fSee Rule 129
HARYANA GOVERNMENT
TOWN AND COUNTRY PLANNING 1)Ef}-"\f€'l‘,\'fl':3\ I’

Licem s N e veb i

I This licence has been granted under the Hanvan Development & Revubation o Uiba,

Areas Aot . 1973 & the Rules 1976 made thereunder 19 Moy - Fnterprises oy

Lrd {new named Mos Ambience Infrastrocwire Pyt Lol s for sethins oy or G
howsing colany s Village Nathupar . Distric Civrgaan

2. The pariculars of the Tand wherein the aforesaid Folony s o be ser upoee e i i
Schedule annexed hereto and duly signed by the Divector . Town & Cownitry Planning
Harvana

3 The licence s granted subject o the following conditions -

a) Thar the Group Housing Colony is laid out o conform w the approved layoeut plan and
development  works are execured according 10 the designs and speciticanens shown i
the approved plan

by That the conditions of the agreements already executed are duly duthilled and the
provisions af  Haryana Development and Regulation of Urban Arcas Act 1973 and the

Rules 1976 made thereunder are duly complied with

¢} That the demarcation plan of (he colony arca is submiticd beloee st
development works in the colony and for the approval ol zoning plan

4. The hicence s valid upo_ [ -/~ 2004

(N.C. \'V&Ci%‘-] WA

Dated: Chandisarh DIRFCTOR | Town & Coudiiry Phoning. |,
The G- | L2 ool Haryana, Cluandigarhy N@Gams
Endst. No SDP-20040 243 Dued: G-1-2 004

A copy along with a copy of schedule of land s forwarded @ the thllowing for
nformation and necessary action -
A
i Mis o HLF Enterprises Pvi Lid tnew named Mis Ambionce Intrastrciure P Ll
along with a copy of agresment LC-IV wd Bilwieral apreeinent, *
A Chief Admimstrator HUDA, Panchkula
3 Addl Divector Urban Estares, Haryana, Panchkala
o Chief Engiveer, HUDA | Panchlooln
3. Supermtending Engmeer, HUDA. Gurgaon alomy with @ copy of agreemen
6 Land Acquistion officer, Gurgaon
Semor Town Plunner. Gurgaon
8 Semor Town Plinmer i Enfercenien Chandigarh
9. District Tewn Planne: . Gurgaon along with o opy of aureement.
M Accounts Ofhaer (20 Doecor | Tows & Casstry Planomg. Havong, Charhizarh o
with 4 copy of

BTG \_‘
_...' /“
“Yar
\ a4
Edsis o leaton 4
e BHRAECTOR. Tonae & o 1Mu

7% As abvoonw Ploots atiar (Mhgeackpe o i i
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o

TO BE READ WITH 1LICENCE NO. 2. OF 2004.

Detail of land owned by M/s HLF Enterprises Pvt. Ltd. (New named
M/S Ambience Infrastructure Pvi. Litd.)

Village Khasra No Area Share Arca
B-B-B Tuken
B B -B-B
Nathupur 202124/5 D-17-35 3732 0-1-12
20271 0-8-13 . 0-0-4

Grand Total 0 -1 - 16

Or 0.03623 acres

Dir;b'fg&,/g }
Town and Couniry Planping,
Haryana, Zhcucigerh
Chrsls Jlo—
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FORM LC-V
(Sec Rule 12)
ITARYVANA GOVERNMENT
TOWN AND COUNTRY PLANNING DEPARTMENT

ES R ol

Licence No Au—

1. Tlus licelice has been granred und
Areas Act, 1975 & the Rules 1876 made thereunder
-4 Green Park Extension, New Delhi fo
Nathupur . District Gurgaon

2. The particulars of the land wherem the aforesald col

Schedule annexed hereto and duly signed by the Dt
Haryana.

3. The licence is pranted subject Lo the following conditions:

a) ‘That the Group Housing Colo
development works are execu
the approved plan .

b) That the conditions of the
provisions of Haryana Deve
Rules 1976 made thereunder ate duly comphied witt

agreements atready executed are duly

¢} That the demarcation plan
development works in the colony and for the appro

4 The licence is valid uﬁtu_/[fﬁi o ZQ(?/

Dated: Chandigarh

oy of 2004,

er the Haryana Development & Reaulation of Hiban
M/s Sara Estates Pyt Lad. Tor
rosetting up of Growp housing calony at Village

my i 1 be st up are given in the
recior, Town & Country Planmng,
ny is laid out to conform to the approved layout plan and

ted according to the designs and specificanons shown in

{ulfilled and the
lupment and Regulation of Urban Areas Act 1975 and the

of the colony area is submitted before starting the
val of zoning plan.

(N.C . WATTIWA )

DIRECTOR ., Town & Country Plamung,
The //- 2= 2004 - Haryana, Chandigarh. tekang

Endst. No.sDPGw-2004/ [T 2/

A copy along with 2 copy of schedule of land i
information and necessary action -

«{ M/s Sara Estates Pvt. Lud. 1-4, Green Park Extension,
agreement LC-1V and Bilateral agreement.

Chief Administrator, HUDA, Panchkula

Addl. Directar Urban Estates, Haryana, Panchkula

Chief Engineer. HUDA | Panchkula

Superintending Engineet. HUD AL Gu

;. Land Acquisiion officer. Gurgaon

7 Senior Town Planner, Gurgaon

&

PRI - L

rapon along with a copy af agregment

Senior Town Planner (Enforcement! Chandigarh
9. Distriet Towen Planper, Gurgaon along with 4 €opy of agresnenl
10 Accounts Officer 070 Director . Ty &

Countey Planning . Plapyis.
with a shps e agrewina

PRI 1 1 o T S B S

Dated: /3~ QPPOCL[

¢ forwarded to the following for

Mew Delhi, alongwith a copy of

O Ao
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TO BE READ WITH LICENCE NO/QZ OF 2004

Delail of land owned b
Gurgaon,

Village Khasra no. Area Share Area taken
- B B8-8-B B B-B_ |

Nathupur 561

y M/s. Sara Estate Pvt Lid Village Nathupur District

2-0-0
539 0-7-0
540 1-7-0
542 1-12-0
545 1-7-0
546 0-16-0

7-8-0

1/3 2-9-13-1/12
or 1.852 acs




i

b | a .J.‘;ﬂo m_rmtcr;

E"'%\" Town & Country Planning. Haryané:
i Chandigazrh,
i;' e -
5 .
rj{ \,/ M/S HLF Enterprises (P) Led.
; ' -4, Greex Park Extension,

Rew Delhd,

i Memo Ho, éuzﬁJ?

Da -

- tedd fo?r{

é Subjecti-  approvel of Building Flaas for 19,98 acres Croun
] Housing Scheme - M/s HMLF Enterprises (P} Lt-.

v
LI

Reference your applicetion for -ermission to erect
bulldings on 18,98 Acres Group Houszing Scheme for Phase-! only,

in accord?n-ce with the plans sulrmitted with it,

It 1s stated that the Eullding Plan approvsl Camrittee
in its meeting held on 24.7.95 hat cr-ntec zermission for the
«fouresaid construction aubjact to the provisions of Punjab
fcheduled Rouds & Controlled Areas ke, 1563, its rules and the

zming plan framed thereunder alongwith special reference to '

following conditionsia

R “he plans ¢re valid upto & neriod of 5 years from the

. date of sanction subject to validity of licences granted for

this scheme/tolcny.
fh 2w The structural rosponaibility of the construction

shall be entirely of the owner/Supervising architect /Enginear
of the Scheme, Further thati-

The structural design of . the Building shall bs carried out In
accordance with provision of NBC and Building Byelaws,

The Bullding shall be designed for appropriate seismic loads,
all dead & live loads, wind pressure etc. In «ll cases, norual

strengthening to resist destress during earthquakes shall bae
provided,

All materials to be used for the erection of the bulldings
shall conform to ISI & NBC atandarﬂs.

No wall/ceilings shall be constructad of ez2sily Inflammahbls
materials and gtaircases shall be built of fire registing
materials as per standard gpecifications

Tha roof sladb of basement ewternal to the Bullding shzll
be desligned/constructed to take the load of fire tender
upto 45 toneg, |
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(£) A chrtificsts fyrom a regognised stpuctural Englnear
that Bullding iz dealgned «a pey HBC & Bullcing Bye-
lave shel)l be sulmittsd o tha Department wWithin
60 days of issue of this lsttaor,

Gv BLEE SAPETY |

The colonizor £4rih and the Superviaslng architect of

the project shall be atntirely raxpcxm;t.ble for making provisions

s}l fire safety Byﬁlawl.,.

Further the colonizmr shail alao prepare and submit
to State Fire Qfflcer,: lhryana lel in vriplicate, clsarly
marked -apd indicating the complete fire protection arrangements
snd means of n:capo/uceiu fcu: the proposed Buildings with
suitable legend and ttlndl!‘& signs and mboll on the dminq

The same shall be duly ligldfclrtititd by the ma:/amhit,cct
md a licenced consultmmt, V‘b.o lhtll mmMn ths uﬂ It site’,

On recelpt of ubqw request, the Fire mt,harity z
may issue a NOC from fire safety & means of eucape- point of
view after satisfying himself that the snitire fire p:ntwctim
" peasures proposed for lbO'!'l hu.ild.‘l.nql are as per NBC and om-r
*ure Safety Byelaws, This clearence/NOG zm Fire Authority
ghall be obtainld within a pericd of 90 days f.rm the dats of .
sanction of building plapa.

Yurther, it is alm mdt clear that no permisaion for
occupancy of the Builqu shall be .tsmed by Director unless hs
is nnti:fiad that adaquat- £ire ziqhtinq mumru have bewn
@ {nstalled by the colenizer und sultuble extermal fire fighting
Infrastructure has been created at Gurgeca by Local Bedy

partment. A clearance to this effect shall be obtained

Contd,. s tﬁ

EERWERY, |, IS,
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4 No sdaition =nd alteration in the milaing plan/

levout pian shall be msde without the prior approval of it

Further only figured dimensicns shell be £0llowed and in case i
of -imk’ variaticn in ths plaps, prior approval of DICP ahall be
: 2 pre-requisite. s

s The provision of latter boxes for each dwalling

unit shall be made at tne. graund flocr of uch mil_d..ing.

- ~ Based o the (actusl estimated cost of internsl
development of the group houaing scheme, the coloniser firm ghall
furnish bank q._za.rmt,é\al within 60 days g_f the approval of -
building plan., |

T ‘Im shall €urnish the revised service plans/estimates
of the scheme in accordance with the approved layout plan wi:_tm;n

B Tha revanue rutg, if apy pasaing through the site-
shall be kspt unobetructed, - _

S ff any &nfrinﬁ%nnn; of ryelaws remains unnoticed, .‘
the department resarves the right to amend the plan as and
uhu.t:- any such infringemeant cames to its notice aftar giving

u; oppertunity of baing heard -nd. the department shell stand
indemnified against any claim can this acesunt.,

10. No pzracln shall occupy or allow any other perscn to
oceUpy any new h.u.ldinq or part of ths Bame for any mrpoan
vhutmmr untill lu.ch hu.un.i.ng or part thereof hag been
certifhind by tha Dirsctor or any person wuthorised by him in
this behilf «s having been completed in accordanca with this
permissicn granted apd ad ocr.:upatim certificate in prescribed
form huas been duly issued i(n .‘.avm ot the coleniser,.

‘Bafore grant of occypation certificate, the coloniser
to submit a notice of ceapletion of the building in
Fom BR~VI pegarding cw:p,ltt.i.m of works demxlbtd in the plans
and it shall be eccompanied h}‘ ]

ahall have

L) A structursl stabllity certificate duly signed by
tha licensad structural Engineer/architact,

Cmtﬂ Ee e l’,*




and sqil stack’ itoelf mx; be 100 mn diw and 75 mm
die. antisypooage steck pipe shall be provided to

SR ek
13} A ﬁn-rmujmm Bagsty wiaw peipt from Firs |
Afthoricism, |
V- PUBLIC MEAUH |
s BATER SUPPLY
The dowa ;.m_ systen shall be providsd by the J
coloniser by providing clear watar storage tank of not less than ;
half day storage of weter for domestic ugage on the top of ?
pulidiag block, The capacity of ths various tanks-as shown in w
the plan shall be as-per detall given balowi- ?
Sy, Name of No, of Capscity of Up pipe Down pipe ip un
No, bhleck tank tank for in nm
dossstic uss P .
4pn JTR, = e
be B Lx4 10,000 65 60,50,40,32 & 25
2e & 1x1 15,000 §5 o=
3+ B ix 2 10,000 63 3 i O !
4. € 2 x 2 10,000, 65 ; ~do- .;
5. D 2 %2 10,000 . 65 O ]
6. % 1x1  -10,000 - S R S ; »g
7. ¥ 1=l 15,000 65 ~d 0w "‘
8. X3 1x1 25,000 . .65 © wdo- .
B Tn-lst pipe from down taks to ssch tollet ahsll be
20mm and %o amach kitchen ZOASnn dia a8 ahown oo the pln_n. i'
connection to sach ipdividual fixture shall b 15 mo aia. :
12. SENERAGE - o %
A) all extern«l sewersge line should not be less than
200 s dds 8. Pipe. |
B a1l soil pipe conpecting W,C to soil stuck/saphols t

tailding expesding 15 mts halght,
) Wasts water pipe connecting. FT to QT or FT to i
Wabte water stack shall be 100/75 mm dis us showmn ' -
@ the plps, : iant
D) Weste water stuck shull be 100/7S5 txa die as shown e
cn the plan, :

¥ L | coatd.. ,p/s
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F)

@)

H)

I}

3.

Al

B)

ch

D)
E)
14.

A)

ALl W,.0 ahsll be provided with hign/lov level
flushing cistern/flugh velve, The capacity of
flushing cisterno sbell be 10/12,5 ltrs.

ALl PT zheall be 75 mn dia.

All pipe under £1l00r, waste wetey &tack, goil
stack, A.3,F.8hall be Of H.U,I,

ALl pilpa' from h{data water stuck to 1.¢, and I.¢
to maphole shall bs of 100/150/200 im dia. as
shown on thes plan. @

Sulteble approach/ventilation a'n'angémant nr}ql'l _
be provided by the coloniser by providing inspestion
window/dust etc for repairing of piping system,

The colaoniser has provided twin level purking

i

arrangement in the basenent for draining out the
Wash Water/relin water accuwnulated in the lower

basesent Aipper. basement ghsll be collectod through

“t:hrﬂ;_\s,‘ drein pipe/chapnel to the cump at var.{.ims ' ;
pleCes from whers the punping hes been proposed 5
by the colenises by providing puwops of 1800 Lim i . A
capacity st 10 Mtr head, Thus it is made cleer f

to the colaniser that he will be sole responsible 4
for pupping out raln waterWash wuater etc all the :
time and 100% stand by pumps/altermete power supply '
arrangessnt shall =lso be provided by the coloniser
during fallyre of slectricity/brek down.

All externel stomm weter pipe shall not be less
than 400 mo dis RLU pipas, '

all pipe connecting qully granting to stom water
drain shall pot be less than 150 mm dia,

All rain wvater stack pipe shall be 100/150 mm dia.
all rain water pipe from balcony shall be 75 nm dia.

FIRE PIGHTING

It is mpde clear to the coléniser that the _ :
appropriste provision for fire flghting arrengement :
as requirsd in Mationsl Builoing Code/ISI should
be provided by the coloniser and fire safety
certificate shall also be obtained by the coloplser

contd, _.' . -
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beafoxe, urxiqrt,«mmg sny constructicn. The fimm will

a) nltemmative source of sleotricity shall be provided
by the colonissy for funationing of water supply,s
sewerage wnd stoym water,

8) Aall p,tpe, fixtures, fittings, pumps, Gen, set eté,
shall be acnfoxm:,ng to relevant IS specificationIsl

ma r}cﬂd

17, This sanction will be valdd obinitio if oany of the
anc,illi«ry conaition mentioned above 13 not complied.

Encl- One set of milﬂing : s )

qun.-, " _ ;
_ m_.m@ .ml' Planner (HQ)Mecup-

Aepber Secretary,
For ¢hief Town Planner, Haryara~

. cum=-Chalrman,Bullding Plan approvsl
Compittes,

e

Endst o, Duted ! ;.
A copy is forwarded to the following for infqmtim |
and necessyry actionte s

3 -san,.s.or Town Plenner, Gurgeon.
2. S,5.(KU)HUDA, Menimejra ulmgﬂith < copy of the
minutas of mi&u,ing Plan Approvel Coamuit ?.vlm masting.,
i N District Town P.l.umcn Qurgeon with e ut of
Bullaing Plans,
4, Ristrict Town Planner(Enf,) Gurgaon,
5. State Pire Officer, Heryana, Chandigerh,
el ﬁ
: District Tewn Planner (HO)M-Cum- 5
: ?lmbt&!mgltargl :
or Chief Town Planner, Raryans, '
cum-Chal rman ,Bullding Plan approval

Committes,

o
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St RERTG 4
g gl

pa] - ; FORM BR-VI
H [ [See Rule-47 (1)]
:‘ .ﬁ From i
sy ;
AT ' The Director
e . and Country Planning,
s dha, Chandigarh.
: ,:: To ; i
M/S HLL.F. Enterprises Pvt. Ltd _ -- .
. L-4 Green Park Extension, :
New Delhi. 110016 :
= = = s Men:}o-No / 4 7o B Dated:- F/74P-Pa0)
. Ly ' Whefreas M/s HLF. Enterprises Pvt.Ltd. has applied for the issue of an

~1 ~ T T Grenpation cate in~ respect-ofthe - buildings- described: -below;—F-hereby - gmnt—¥
e : permission for the occupation of the buildings subject to-the following. conditions: - - -7

" i) That to keep trained staﬁ' in three shifts. and the firé pmtecnon ‘system, t%ted
: ) . " * duridg the i LuS]}u.i.luT] by Fire Station Officer Gurgaon, the same shaii a:ways
5 g ) be available in good working condition and-the NOC: shall be kepj renewed.
b n s TR . You shall be held responsible i any lapse s found in the fire prntecﬂon -
' ' systt‘matthet:u:neofuutbrazkofﬁmandacmmwﬂlbetakeuasperrules

ii} That you will be fully responsible to meet the demand and reqmremem of /. &

: water as per norms and all allied services till such time the water is made- S
i available by HUDA. In case additional tube wells are required, you shail W
provide the same with the prior approval of the Department. - S

iif) That the services will be laid up to the alipnment of proposed external
arrangements by you at your own cost. In case pumping is required the same
shall also be done by you at your cost with the prior approval of competent
authority.

V}  That you will be fully responsible for integrating the internal services laid in
the various pockets with the existing system of your colony.

'5: T VI)  That you shall submit the site plan showing the provision of organised green
o as per norms, to this office within one month from the issudnce of this letter.
" VI) That in case some additional structures are required to be constructed as
decided by HUDA at later stage, the same will be binding upon you at your
own cost.

VIII) The basements will be used only for parking and services as per provision of
approved zoning plan.

IX)  The stilt area for parking shall be used only for parking.
DESCRIPTION OF BUILDING

City: Gurgaon  Street Building Blocks A B,C,D.E,F,GH LJK L, M,
Basements and Club in Group Housing Scheme
measuring 10.98 acres namely Lagoon at Ambience
[sland on National Highway-8 , Gurgaon.

Director—
Town and Country Planning,
Haryana, Chandigarh.

prrs)

o

R
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Endst No. : ' Dited .

A copy is forwarded to the Chief Engineer, HUDA Panchiula,
with reference to his letter No 9790 dated 26.11.2001 for information and necessary
action.

f .

! District Town Planner(HQ)DS
i For Director Town and Country Planning,
i . Haryana, Chandigarh.

Endst. No f)ated

= ——=——7copyis forwarded to;the Superintending Engineer (HQ),Haryana Urban

Dev. Authority, Panchkula with rgfer to his letter Nol67 dated 19:11.2001 for

. information and’necessary action, P~ i
B ¥ = f<_ ’ = RigeE .
¢, " District Town lencx(HQ)ﬁS , 0 . -
- L) For Director Town and Countg;?laﬁgin_ﬁ__ s M e T
. - Hayana, Chandigarh. -~ “ Sl gl o
Endst.No. ", Dated ' . T 'I":?_;_' -
copy is fofwé:deﬂ to the Senior Town Planner, Gurgaon with refareﬂm e

to his memo No4803 dated 18.12.2001 for information and necessary action. '

District Town Planrer (HQ)DS
For Director Town and Country Planning,
Haryana, Chandigarh.

Endst.No. : Dated

A copy is forwarded to the District Town Planner, Gurgaon with reference
to his letter Endst. No.3475 dated 11.12.2001 for information and necessary action,

 District Town Planner (HQ)DS
For Director Town and Country Planning,
Haryana, Chandigarh.
Endst.No. Dared

A copy is forwarded to the Fire Station Officer, Gurgaon with reference to

“his lever NoFS-29/1224 dated 4.10.2001 vide which no objection certificate. for

occupation of the above-referred buildings have been granted. It is requested to ensure
compliance of the conditions imposed by your letter under reference. Further in case of
any lapse by the owner, necessary action as per rules should be ensured. In addition to
the above, you are requested to ensure that adequate fire fighting infrastructure is created
at Gurgaon for the high-rise buildings and the Fire Officer, Gurgaon will be personally
responsible for any.lapse/violation, as HUDA has released the necessary funds.

District Town Planzer (HQ)DS, .
For Director Town and Country Planning,
Haryana, Chandigarh. i



From

To

Subject:

(=
¥

Further that~

(2)

(See Rule 44)

The Digector, e
Town and Country Blanning,
Haryana, Chandigarh.

M/s H.L.F. Enterprises Pvt, Lud,
L-4, Grees Park Extn, R .
New Delhic1 10016, s

Memo No. & \. Sf__s‘.:-..,.'m—,mmm:ﬂaicd o 3)‘“;" "‘a i

Approval of Byilding Plans of EWS and B-1 Block in the Group !Iﬁ.us;?g
Scheme measuring 10.98 acres land at Ambience Es!_am.i on M.H. 8 in Lhe
revenue estate of Village Nathupur Teh. sad Distt. Gurgaon, being
develaped By ¥i/s HLF Enterprises Pyvi Ltd.

Reference your application dated 14.1.2002.for permission to erect bui]dm_g:
on an arca 10.98 acres in the revenue estate of Village Nathupur Teh. an
Diste. Gurgaon. : :

It Is to inform that the Building Plan Approval Committee in its meeting held *
on 25.1,2002 has granted permission for the aforesaid construction subject 10
the provisions of Punjab Scheduled Roads & Controlled A.reas Restrction of
Unregulated Development Act-1963, its rules and the zonjng plan framed
thereunder alongwith specinl reference to following conditions:-

The plans are valid for a period of 5 years from the date of issuance of
sanction, subject to validity of licences granted for this scheme.

The stryctural responsibility of the construction shall be entirely of the
ownerfsupervising architec/ Engincer of the scheme. )

A certificate from a recognised Structural Engineer shall be submitied to the
department within 60 days of issue of this letter that the stryctural design of
the building is designed as per the provision of NBC and relevant [.S. Code
for all seismic load, all dead and live loads, wind pressure and structure
safety from garth quake of the intensity expected under zone-TV.

All material o be used for erection of building shall conform 1o 1.8 L and
N.B.C. standards. i

No walls/ceiling shail be canstructed of easily inflammable material and stair
cases shall be built of the fire resisting material as per standard specification,
The roof slab of the basement extemal to the buildings if any shall hé
designed/ constnycted to take the load of fire tender up to 45 tones,

FIRE SAFETY; |

The colonizer firm and the Supervising Architect of the project shall be
entirely responsible for making provisions of Fre safet
measures and shall abide by all firé Sarety bye laws,

Further, the colonizer firm shall also prepare and submit the plans in
triplicate 10 District Fire Officer, Gurgaon | clearly marked and indicating the
complete fire protection arrangements and means of escape/ access for the
proposed building with suitable leyend and standsrd signs and symbals on

-- - S ——

y and fire fighting -
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thie drawings,

Architect and a fire consultant, who shall supervise the same at site.

On receipt of the sbove request, the Fire Offices, Gurgaon after satislying

himself that the entire fire protection measures proposed for the above

busildings are as per NBC and other Fire Safety Bye Laws, forward the same

1o the Director, Uibas Development, Haryana who would issue 2 NOC from

Fire Safely and means of escape/sccess point of view, This clearance/ NOC

fiom Fire Authodty shall be submitted in this office alongwith a et of plans

duly signed by the Fire Officer and countersigned by the Directar, Urban

Development, Haryana within a period of 90 days from the date of isauance

of sanction of building plans. Further, it is also made clear that no

permission for occupancy of the building shall be issued by the Direcior

unless he is satisfied that sdequate fire fighting measures have been installed

by you and suitable external. fire fighting infrastructure. has_been.created at..
Gurgzon, by Utban Development Depagtment. A clesrance to this effect

shall be obtained from the Director, Urban Developmefit before grant of
oceupation certificate by the Director,

No addition and alteration in the building plang/ layout plan shall be made
without the prior approval of DTCP, Further only figured dimensions shall
be followed and in case of any variation in the plans, pror approval of DTCP
shall be pre-requisite. .
. The provision of letter boxes for each dwelling unjt shall be made at the
,ground floor of cach building. g, ;

That you shall furnish the service pla/ estimalte of this scheme in accordance
with approved byilding plans within 60 days from the date of issue of this
fetter. )

Based on the actual estimated cost of intemnal development of the commercial
colony you shall furnish additional bank gyarantee if required within 60 days
of approval of the service plans. .

The revenue rasta if any passing through the site shall be kept ynobstructed.

If any infringement of bye-laws remains unnoticed, the department reserves
the right to amend the plan as and when any such infringement comes to its
notice after giving an opportunity of being heard and the depantment shall
stand indemnified against any claim on this account. ' '

The layout showing the clectric installation shall have t0 be got approved
from the Chief Electrical Inspector, Haryana before execution of work at site.

No person shall occupy or allow any other person to occupy any new
building or part of the same for any purpose what so ever uatil such building
or part thereof has been centified by the Director or any person authorised by
him in this behalf as having been completed in accordance with the
permission granted and an oceigpation certificate In prescribed form has been
duly issued in your favour.

Belore yiant of vecupation certificate, you shall have to submit a notice of a

completion of"ths building in form BR-IV regarding complation of works

described in the plans and it shall be sccompanied by:

() Stryctural stability certificate duly tignr by the recognized Structural
Enginger, .

(i) A clearance from Fire Safety point of view from the Director, Urban
Development, Haryana. '

The same shall be duly signed/ cerfified by the ownerti.
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| Tha bmnmnt ﬂmli oniy be utiliazd for pmhug and services as per pregcribed

in the sppmvul z:on,lrig p!an and butidmg plans,

0] The down take system shall be provided by you by providing clear
water storage: tank of nat lgss than half day storage of water for
domestic usage on the top of the building block. The capacity of the

" tank as shown on the pla [aod down take symm thereof are as

pnder- a _ :
Sr. | Description " Gapacity of (_Jp pipe Dawn pipe inmm |
No, tank for in mm
domestic yses
I. | Block-i . 30007rs. . | 40mm | 65,40,32,25mm
=2 | Tiork Gl ~--4500Q lrs.. | 65mm | 80,65,40,32,25mm

(1) Inlet pipes from down take to toilet/ kitchen shaj! bc 415/ 32;‘2£.'me dia

- e B8 - SHOWR 0N -the . plan. conpection to each individual fixture shall be

12mm dia,

(i) The adequate booster pumps to boost the water in the over head water
ra;zks with 100% stand by armrangement shall slso be provided by you,
It is made clear to you that yoy will be sole responsible for boosting
arranggment all the time,

(i)  The allernative arrapgement of power supply, such as Gen. Set efe. of
suitable capacity shall also be pm\rlded by you dun.ng failure of
eiecm;:n}r . :

§EW§;RA("E T
(i) All sewerage lines-should not be less than 200 mm. Dia S. W Pipes.
(i)  All soil pipe connection-W.C. to soil stack or manhole shall be

100/150/200 mm dia EL.C.I. Pipes as shown on the plan.

(iif)  Waste water pipes connecting F.T. to G.T. and F.T. to waste water
stack shall be 100/75 mm dia as shown on the plan.

(iv) . All soil stacks shall be 100/150mm. dia H.C.I. Pipes.

(v)  All W.C. shall be provided with high/low level ﬂus}ung cistern. The
capacity of flyshing cistern shall be of 8lirs, y

(vi)  Waste wate? stack shall. be"100mm/ 75Smm dia” H.C I: Pipes s shown
on the plan. .

(vii) AL ET. shall be 100/75Smm dia. with 50mm water s&&l

(viii)  All pipe from waste water stack to-F.T. and F.T. to G.T. shall be of
100mm dia H.C.L. pipes a3 shown on the plan.

(ix)  Syitable approachf ventilation arrangement shall be pmwdad by you
by providing inspection, wmdowl duct ete. for repairing of piping
system.

(x) Al pipes soil stack waste RWP pxpus. under floor plpes shall be of
HCL

Storm Water Drainage . ' -

i) You have provided twin level basement far parking and services only.
For draining out the wash water/ rain water accumuylated in the lower
basement shall be collected through covered channel of 300 mm dia
wide extended to the existlng channel in the Block-B where pymps

has been provided. Thus it is made clear to you that you will be sole

responsible for pumping opt of rain water/ wash TWater etc. All the
time and 100% standby pumps altecnate power supply arrangement
~shall also be provided by you dunng the failure of clectncnyf‘

breakdown,

() All external storm water drain pipe shall be prowded suitable 50 as to
disposal of rain water.

(i) Al rain water stack pipe shall be of 100fl50f200nu11 dia HCI pipe as
shown on the plan,
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e e i . e svstem shall be
(V) T iade elear (o you iiat rool Lop rain harvesting system $ .
provided by you and shall/be kept operational all the time,

GENERAL:- . s
() Altemative source of 4lectricity shall be provided by you for

++ e womeoeo— functioning -of water subply, sewerage and storm water drainage

system by providing Gen,set of required capacity.

(i) All pipes, fixtures, fittigg, pumps, G;m set and filtration plan etc.
shall be conforming to relevant IS specification [S1 marked.

This sanclion will be void abuitio, if any of the condilions m;nuonﬂ
"~ above dre ol complied with.

L]

e

District Town Planner (HQ) DS,

| : Member Secretary,

For: Chief Town Planner, Hlaéyma-fzum-

i ing Plan Approval Commities.
Chairman, Building Plan Appro ;‘? p}é'/

]

1

O Endst. No:* _ : _ dated . -

3
4.
5

A copy is forwarded to the following for information:-
oY : !

Senior Town Planner, Gurgaon with reference to his office memo No.- 336 dated
29.1.2002,

Superintending Engineer (HQ) HUDA, Panchkyla w.r.t. his memo No-6 Dated
23.1.2002. - ‘ .

Distt. Town Planner, Gurgaon alongwith one set of building plans.
Distt. Town Planner (Enf), Gurgaon. . :

Dirgctor, Urban Development, Haryana, Chandigarh.
DA/as above . - /
District Town Planner ‘(HQ) DS;

. _ Member Secretary,
For: Chief Town Planner; Haryana-cum-

Chairman, Building Plan Approval Committee.

“ﬁ_ :
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FORM BR-VI : .
[See Rule-47 (1)] - :

The Director,
Town and Country Planning,
Haryana, Chandigarh.

M/s Ambience Infrastructure Pvt, Ltd.,
L-4, Green Park Extension,
New Delhi - 110 016

Memo No. 3177 , " Dated. 2,%’05
Whereas M/s Ambience Infrastructure Pvt. Ltd. has applied for the issue

of an occupation certificate in respect of the buildings described below, I hereby
grant permission for the oécupatioﬁ of the buildings after charging the composition
charges amounting to Rs 8,80,964/- (Rupees Eight lacs Eighty Thousand Nine
Hundred and Sixty Four only) for the variations vis-a-vis approved building plans
subject to the followin‘g conditions: -

1.

23

- 1

The buildings shall be used for the purposes for which the occupation
certificate Is being granted.

That you shall abide by the provisions of Apartmerit Ownership Act, 1983 and
Rules framed thereunder.

That you shall comply with all the conditions laid down in the memo no. 265
dated 16.2.2005 of the Executive Officer Municipal Council, Gurgaon with
regard to fire safety measures. - =
That you shall be fully responsible to meet the demand and requirement of
water as per norms and all allied services till such time these are made
available by HUDA. In case additional tube wells are required the same shall
be provided by you. .

That you shall be sole responsible for disposal of sewerage and storm water of
your colony till such time these services are made available by HUDA/State
Government as per their scheme. ) )
That the services will be laid by you up to the alignment of proposed external
services of town for connection and disposal arrangement. All the link
connection with HUDA system will be done by you by gravity at your own cost
with the prior approval of the competént authority., In case pumping is
required the same will be done by you.

. That in case some additional structures are required to be constructed as

decided by HUDA at later stage, the same will be binding upon you.

That you shall maintain roof top rain water harvesting system properly and
kept operational all the time, . ’

- The basements and stilt shall be used as per provisions of approved zoning

plan and building plans.

10. You shall construct the EWS units to commensurate with the development of

the colony. :

DESCRIPTION OF BUILDING

City: Gurgaon Residential Building Block B-1 and C-1 in Lagoon
. Residential Apartment Complex being part of
integrated township “Ambience Island” in Special

Zone of Gurgaon.
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E . Endst. No. Dated:

i,

2,

A Copy is forwarded to the following for information and necessary action.
Superintending Engineer (HQ), HUDA, Panchkula with refer to his letter No. 19
dated 31.1.2005. ' ' :

Senior Town Planner, Gurgaon with reference to his memo. No.970 dated
25.2.2005,

. District Town Planner, Gurgaon with reference to his letter Endst. No.619 dated

23.2.2005.

+ Executive Officer, M.C., Gurgaon with reference to his office memo. No. 265

dated 16.2.2005 vide which no objection certificate for occupation of the above-
referred buildings have been granted. It is requested to ensure compliance of
the conditions imposed by your letter under reference. Further in case of any
lapse by the owner, necessary action as per rules should be ensured. In ‘aUdition
to the above, you are requested to ensure that adequate fire fighting
Infrastructure is created at Gurgaon for the high—riﬁe buildings and the Fire
Officer, Gurgaon will be personally responsible for any lapse/violation, as HUDA
has released the necessary funds. '

District Town Planner (MQ) 15
For Director Town and Country Planning,
Haryana, Chandigarh.

L
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328 Y
AMBIENCE

Ambience Developers & Infrastructure Pvt. Ltd.  ine new standard

Dt. 10.05.2023

The Regional Officer,

Haryana State Pollution Control Board,
Regional Office, Gurugram (N)

Vikas Sadan, Opposite New Court,
Gurugram

Dear Sir,
Ref: Your letter HSPCB/GRN/2023/158 dated 24.4.2023

Subject: Request to provide details of licenses, status of construction, occupation
certificates, part competition / completion certificate w.r.t Ambience Lagoon Apartment
including commercial component mentioned in said OA including land measuring 4486
Sq. meter in Khasara No. 526, 527 528 529 & 534, of project Ambience Island through
M/s Ambience Developers & Infrastructure Pvt Ltd. L-4 Green Park Extension New
Delhi.

Erstwhile HLF was granted license no. 19 of 1993 vide DTCP Haryana Memo no. 9146 dt.
15.07.1993 for land area of 18.98 acres. Subsequently, 8 acres, out of this land were delicensed
vide DTCP Haryana Memo No. 13948 dt. 18.10.2001 for development of Mall reducing the
area of group housing to 10.98 acres.

Initially 13 residential blocks under the name of Ambience Lagoon Complex were constructed
for which sanction was obtained vide Memo No. 6903 dt. 06.05.1996 and Occupation
Certificate vide Memo No. 16708 dt. 31.12.2001 was issued. Part completion certificate was
issued vide Memo No. 5DP-2002/97 dt. 10.01.2002.

Two more blocks B1 AND C1 were proposed to be constructed, B1 as regular building block
and C1 for economically weaker section, for which DTCP granted permission vide memo no.
2155 dt. 31.01.2002. This caused utilisation of and additional 0.85 acres of Land and resultantly
area of Ambience Lagoon Complex was increased from 10.98 acres to 11.83 acres. This
additional land was provided out of license no.2 of 2004 dt. 08.01.2004 and License No. 23 of
2004 dt. 11.02.2004. It is pertinent to mention here that no construction is made on this
additional land as the land was added to supplement the FAR utilised for completion of the
project.

Yot faithfull
A

uthorized Representative
Ambience Developer & Infrastructures Private Limited

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELHI-1100186. INDIA
TEL: 2619 6284, 2619 1394, 2619 1403, 2619 5042, 2619 4021 FAX: 2616 4757
E-mail:ambience@ambiencegroup.in Website: www.ambiencegroup.in
CIN - U74899DL1991PTC046129
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Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341
Email ID: - hspcbrogrn@gmail.com

Dated 27.05.2023
To

The District Town Planner (P),
DTCP, Sector-14, Gurugram
Email id :- dtpl.gurgaon.tcp@gmail.com, dtp3.gurgaon.tcp@gmail.com

Subject: Request to provide details of licenses, w.r.t Ambience Lagoon apartment
including commercial component mentioned in said OA including land
measuring 4486 Sq. Meter in Khsara No. 526,527,528,529 & 534, of
project ~ Ambience island through M/s Ambience Developers &
infrastructure Pvt. Ltd. L-4 green park extension New Delhi.

Ref: Your office memo no. 3414 dated 02.05.2023

Kindly refer to the subject noted above, it is intimated that above referred OA
No. 881 of 2022 is pending before Hon’ble NGT which is fixed for 25.08.2023, M/s
Ambience Developers and Infrastructure Pvt. Ltd has submitted reply which is enclosed

herewith which are reproduced as under:-

“we enclose herewith following documents which contains the description of the land
of Ambience Island and the licenses issued by DTCP.

Licenses no 19 of 1993 dated 09.07.1993

Licenses no 2 of 2004 dated 08.01.2004

Licenses no 23 of 2004 dated 11.02.2004

Memo No. 6903 dated 06.05.1996

Occupation certificate- Memo No0.16708 dated 31.12.2001

Sanction- Memo no. 2155 dated 31.01.2002

Occupation certificate- Memo no 2177 dated 02.03.2005

Latest approved Master Plan of Ambience Island as approval in 2016 is

© N o o Bk~ w0 Db PF

“ Rest of the paper as desired are not available with us. However, it is clarified that
lagoon Residential Apartment Complex consisting of 15 blocks is fully sold, occupied

)

and flats allotted to apartment buyers.’


http://www.hspcb.gov.in/
mailto:hspcbrogrn@gmail.com
mailto:dtp1.gurgaon.tcp@gmail.com
mailto:dtp3.gurgaon.tcp@gmail.com
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“Erstwhile HLF was granted license no. 19 of 1993 vide DTCP Haryana Memo no.
9146 dt. 15.07.1993 for land area of 18.98 acres. Subsequently, 8 acres, out of this
land were delicensed vide DTCP Haryana Memo No. 13948 dt. 18.10.2001 for
development of Mall reducing the area of group housing to 10.98 acres.

Initially 13 residential blocks under the name of Ambience Lagoon Complex were
constructed for which sanction was obtained vide Memo No. 6903 dt. 06.05.1996 and
Occupation Certificate vide Memo No. 16708 dt. 31.12.2001 was issued. Part
completion certificate was issued vide Memo No. 5DP-2002/97 dt. 10.01.2002.

Two more blocks B1 AND C1 were proposed to be constructed, B1 as regular building
block and C1 for economically weaker section, for which DTCP granted permission
vide memo no. 2155 dt. 31.01.2002. This caused utilization of and additional 0.85
acres of Land and resultantly area of Ambience Lagoon Complex was increased from
10.98 acres to 11.83 acres. This additional land was provided out of license no.2 of
2004 dt. 08.01.2004 and License No. 23 of 2004 dt. 11.02.2004. It is pertinent to
mention here that no construction is made on this additional land as the land was
added to supplement the FAR utilized for completion of the project.”

You provided only one licenses No. 19 of 1993 dated 09.07.1993 vide letter
under reference. Kindly examine the both replies dated 02.05.2023 & 10.05.2023 of builder
and submit factual details including details already requested vide letter No.
HSPCB/GRN/2023/156 dated 24.04.2023 along with supporting documents within 7 days

positively, please.
DA/Replies of builder

CC:-

A copy of above is forwarded to The Chairman, Haryana State Pollution
Control Board, C-11, Sector-6 Panchkula.

Scientist B Regional Officer
HSPCB, Gurugram Region (N) Gurugram Region (N)
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District Town Planner, Gurugram (Planning)
DEPARTMENT OF TOWN AND COUNTRY PLANNING
HUDA Office Complex, Sector-14, Gurugram, Tel No. 01242320573

E-mail: dtpe.gurugram.lmml.com

To,
Reglonal Office Gurugram(N),
Haryana State Pollution Control Board,
Vikas Sadan, Opposite New Court, Gurugram. 2 2023
Memo No. Us i 72 Dated: 7/ / | e
_ t corn 1
Subject : - Request to provide details of Licenses w.r.t Ambiance llagoon aparf:aeé“ énd;ﬂ'{;? in Khasra
component mentioned In sald OA including land measuring Amb':r:l ce Developers &
527,628,629 4534,0f project Ambiancy jsland through M/ AT
infrastructures Pvi.Ltd L-4 green park extension New Delhi.
Reference:-  Your office letter dated: 27.05.2023. Ambience
With reference to the subject cited above, the reply dated:02.05-2023 810.05.2023 of Mfs_ s
Developers and infrastructure put. Ltd received alongwith the letter under reference has been examined as per

ts are given as below:-
9 of 1993 dated: 09.07.1993, Licen

1.02,2004 are enclosed, however the va

se commen
se no2 of 2004

lidity/renewal of

record of the office, accordingly point-wi
Point no.i to 3:i- A COPY of License no.1
dated:08.01.2004, License no.23 of 2004 dated:1
M jicenses is being sought from DTCP Haryana, Chandigarh.
Point no. 4:- The building plan for Group Housing 18.98 acre has be
Chandigarh vide their office Memo No.6903 dated:06.05.1996 therefore, the in
revision/renewal/revalidation is being sought from DTCP, Haryana Chandigarh.
Point no. 5:- A copy of occupation report of block B-1&C-1in group housing develop
Infrastructure Pvt. Ltd. sent through Senior Town Planner Gurugram vide this office memo no.618 dated:

23,02.2005 is enclosed. The copy of Occupation Certificate is already enclosed along your letter under

en sanctioned Dy DTCP, Haryana
formation related to the

ed by M/s Ambience

reference.
Point no. 6:- Approval of Building Plan of EWS and
10.98 acres land at Ambience Island on N.H-8 in the revenue estate of village Nathupur, Tehsil & Distt.

Gurugram has been sanctioned vide Directorate Memo No. 2155 dated 31.01.2002 and the information
related to the revision/renewal/revalidation is being sought from DTCP, Haryana Chandigarh
- \.’3 Point no. 7:- The sought Information has already been provided (by hand) along with the earlier report of this

office memo no.3414 dated: 02.05.2023 at point no. vi & vii.
Point no. 8- The information is being sought from DTCP, Haryana Chandigarh
| o
District Town Planner,

Gurugram.

B-1 Block in the Group Housing Scheme measuring

Endst. No. Dated
ated:

A copy of the above alongwith a cop
y of referred letter is forwarded
to the Director Town & C
ountry

Planning, Haryana, Chandigarh with a request to pr
B e aryana Siate T L Boar% .ogigg;msh the latest information on the aforesaid points

District Town Planner,
Gurugram.
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C/
From: The Distt. Town Planner,

To The Seniof Town Planner,

Gurgaon-

Memo No. 6 ”? Dated: 2 3 ~X—25

Grant of occupation certificate for Building Blocks B-1 & C-1 in group housing
Subject: scheme at Gurgaon being developed by M/s Ambience Infrastructure Pvt. Ltd.

DTCP office memo No. 821 dated 28.1.2005 copy of which is also endorsed to your

office.

Ref:

e letter under reference, the application for grant of occupation certificate for building
blocks-B-1 & C-1- in group housing scheme at Gurgaon has been received in this office.  The

building blocks has been got checked and the deviations from the approved building plan found
» constructed in building blocks has been shown on the copy of the building plan and t.he. same has
also been given in the prescribed composition performa. The block wise detail of deviations are
submitted below:-
tion
The location of the applied building blocks have been shown in the layout plan of group
housing schme which is located in residential sector-25-A. The applied blocks are part group
housing scheme measuring 10.98 acres as shown in the layout plan of group housing scheme. It 15
also pertinent to mention here that applicant has submitted the layout plan-cum- area chart for the
area 11.83 acres which is not approved by Directorate as per record available in this office.
However, area in question has been shown in the zoning plan of integrated township Ambience
Island for the area 132.065 acres, which was approved by Director, Town & Country Planning,
’ Haryana, Chandigarh vide his memo No. 15933 dated 9.11.2004. The applied block for occupation
centificate falls in premises of the zoning plan mentioned above, site in question have been clearly
w in blue colour on the photocopy of zoning plan approved this fact may be got checked at
Senior Town Planner and Directorate level also.

Site Plan

I ! i mbuilding plan of the applied building blocks has been approved by the Director, Town &

' p1‘""“"8. Haryana , Chandigarh vide memo No. 2155 dated 31.1. 2002. The applied

has been shown in yellow colour in the site plan. 1t is informed that occupation certificate of

W :



of thi
Xpu::‘ce jevel. In this bl
rwise report is given as below:-

-
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e

own 1N green colour (block A to M, basement and club has already been grant Yy

building.\h
Directon, Town & Country Planning, Haryana, Chandigarh, Report on each block is given as
below =
nntgm;ﬂ.!.i

The two leve! pasement of block B-1 and C-1  is combined and constructed over an area of
1106.089 sqmt against the sanctioned area 834.74 sqmt. Ience 271.34 sqm. area has been
constructed in oxcess which has been taken as area constructed without plan sanctioned .

Three dwelling units in four floors were sanctioned in this block. As per site report nine
gwelling units has been constructed in nine floors by the applicant at site. The sanctioned height

as per ganctioned drawing)

(Ground level has been taken 98.55 mitrs.

~ack is 113.52 mtrs
floors have been added in this buil

ock five ding block without approval

o7 the building block-
As per site report, applicant has

Ground floor
10.59 sqm. area was sanctioned as stillt.
ructed at site i.e. 506.97

In this floor
s, covering 517.56 sqm. covered area const

converted stilt into dwelling unit
sqm. excess area has been constructed at site as during course of construction.
1“ Floor:- ; |
tioned against that 487.31 sqm. area has been

In this floor 328.46 sqm. area was sanc
158.85 sqm. excess area has been con
er internal changes . Three number of door

constructed at site i.€. structed during construction In this

floor 164.23 sqm. area is und
shifted/ change from the approved location. .

o/ windows has been found

2" floor:-

In this floor 328.46 sqm. area sanctioned against that 494.55 sqm. area has been

co s : :
nstructed t site .e. 166.09 sqm. excess area has been constructed during course of construction.

o th : :
L "'lhls floor i.e. 164.23 sqm. area internal changes have been done.
wi
ndows has been found shified/ change from the approved location.
3 floor:
In this floor 328.46 sqm. area ganctioned against tha
ss area have been constructed durit

en done, Three number of door

Three number of doors/

| 48731 sqm. area have been
T construction. In this

w’mlm:ﬁ 2 ']
iedal sileie 15885 sqm. exce
s/ windows has

o 164.23 sqm, area internal changes have be
ound shifled/ change from the approved location. .

L\/ <)
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, 28.52 sqm. area sanctioned against that 502 37 sqm. area constructed at site i.¢
this floor &8 Lot furmdonrs Koo b

L v
4 Fleor:

5 : Mer 2f -
¢ arca has been constructed during construction, Ave Mo o
58

3 Xy r wvrd Lidnl # .
4?3&5 sqm_ﬁ,j} thamge foom M Approv

4 I

h . - sg.gs
L has been constructed without approval in the building plan. 492 69 sqm. arca
This floor

tructed at site without plan sanctioned.
constn

h 3 : o -
w‘l@ﬁ has been constructed without approval in the building plan.. 974.62 sqm. area
These floor

iructed at site without plan sanctioned.
cons

" floor: been constructed without approval in the building plan. 513.83 sqm. area

~—is floor has
N

cted at site without plan sanctioned.
constru

th
9™ floor:

This floor has been constructed without approval in the building plan. 57.15 sqm. area

constructed at site without plan sanctioned.
Block-C-1:-

Ground floor/ stilt:- )
This block was sanctioned by Director, Town & Country Planning, Haryana as EWS block

| for seven floor with sanctioned height of the block was 122.76 mtrs. (Ground level has been taken
25 98.55 mirs. in the sanctioned plan) upto terrace level, but applicant has constructed the block for
upper class having 18 dwelling units, constructed in nine floors.  Since applicant has not

constructed EWS block ;therefore, complete construction/ covered area of block-C-1 has been
taken as areq constructed without approval of building plan,

The .
', &:ﬁ area of this C-1 block from ground floor to 9™ floor is 3226 .55
r¥a ‘n .

In block-p. .
I' sanctioned car parking in twin level basement is 21 cars whereas at site 20

umber of .
e I parking space have been provided,
ock ¢. : S '
. Parkin, I'no car parking was sanctioned in (he twin level basement but now 15 number car
“52;:',:& A€ have been provided at site.
Suf “ar parking were sanctioned in the plan for both blocks against this 90 number of

“r parking Space has been provided at site,

Lb\/ 4
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[*

nEIGHT:
rhe heig!"
. the snnclioncd plan

jght upto machine roon

otal he! ‘
ok puilding block C—~1 upto terrace i

The height ©
o i 125.8 MITS: upto te

of building block B—~1 upto terrace is 113.852 (groun

) Height of the block achieved at site is 12580 mtrs. upto

Y mumty is 129.86 mt. against 118.5 Mt
g 122.76 whereas height of the block

AG

parking sanctioned and achieved is given as below:-

(Y

d level has been taken as

crace. Total height upto machine room/ mumty is 129.86 mt.

e _ = 10.98 acres or 44434.66 sqm.
m@ @175 9% scheme arca = 44434.66x175=77760.65 sqm.
permissible ground coverage @ 35% of scheme
m = 15552.13 sqm.
Avea detail of Block-B-1:- |
SNo. | Floors Arca  sanctioned in| Area. Achieved | Excess area (in |
. (Sqm) (in sqm) sqm. 4|
K Ground floor 10.59 517.56 506.97 |
2 1* Floor 328.46 48731 158.85
3 7 Floor 328.46 494.55 166.09 -
4 |3 Floor 328.46 48731 158.85
& 4" Floor 28.52 50237 473,85
128 Floor Not approved 492.69 492 69
Q;\ Floor Not approved 48731 48731
h?;g’ Not approved 48731 487.31
T ?rpl\’ Not approved 513.83 513.83
?O!T\“-—-ET Not approved 57.15 57.15
e L B 1024.49 4527.39 3502.9







337 /A
@M‘:—&L: Elevation changed.

2 validity of applied building plans expired on 30.1.2007
i) NOC from Fire Authority and Airport Authority not attached.
i) Day and Night marking has not been provided
™ PZ certificate has not been attached.
v) D] pgwith copy of sanctioned building plan showing the deviation alongwith
R;?ogﬂp:;r;l a and detail area chart are submitted for further necessary action in the matter
compoul! in
please.
DA/As above .
S Distt. To fier,
419 Dated: 2.4 ~o0— 25 Copieern Gurgaon.
& IXOEOPY i forwarded to Director, Town & Country Planning, Haryana w.r.t. their office
memo mentioned under reference please.
2 i
. Distt. To anner,

L's({ rgaoin.
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(See 12)

TOWN AND l!:\u\-'f\.w,\ GOVERNMINT
COUNTRY PLANNING DEEPARTM

Litenee Mo J?L?,; ‘L

ul 2004,

lopment & Regulation of Grban

Distriet Gurgaon |

articulars Of e land wherely ¢ S
) ¢ P‘c AR T S }w aloresald colony 15 (0 be et up, are given in the
sehedule @ and duly signed by the Dircctor, Town & Country Planning,

g, The Jicence is granted subject to the following conditions:
5 That the Group Housing Colony is laid out to conform 10 the uppmﬁcﬁ layous plan and

development works arc executed according to the designs and specifications shown in
the approved plan

T

b) That the conditions of the agreements already cxceuted are duly fulfilled and the
provisions of Haryana Development and Regulation of Urban Arcas Act ,1975 and the
Rules 1976 made thereunder are culy complied with.

. ¢) That the demarcation plan of the colony area, is submitied before starting the
development works in the colony and for the approval of zoning plan .

4. The licence is valid upto ,{0 3 2 £ 20% .

"~

(N:C \QDHWA)

I%EC’I‘ OR , Town & Country Planning,

Dated: Chandigarh
Haryana, Chandigarh, ;D

The /- 2.~ 2.00L,.
Endst. No.SDP()2004/ /)1 3/-Yo Dated: |2-2-B0elY

: A copy along with 2 copy of schedule of land is forwarded to the fullowing for
information and necessary action -

\. Mls Sara Estates .;, Ltd. L-4, Green Park Exiension, New Delhi, ulongwith a copy of

apreement LC-V afd Bilateral agreement.
4. Chief Administrator, HUDA, Panchkula.
I 3. Addl. Director Utban Bstales, Haryana, Panchkuia.

. , Panchkula, .

iti . Gurgaon,

6. Land Acquisition officer !
7. Senior Town Planner, Gurgaon. . B
: (Enfarcement) Chandigarh. “ ™,

8. Senior Town Planner of agrecment.
5 Disurict Town Planner, Gurgaon along VL AFERY Rt o vana, Clundigarh wong

0 Town & Country Ph“ﬂh‘lg,
. ficer ,0!0 Director .

with 2 copy of agreement - |
Rt g
' Disteler Town Pﬂm( (HQ) I8,

fon ‘@.ncmu. Town & Countty Planning
Haryans, Chandigath _&

DA/As above
"y

LS
LS

NV ANTER A e B T e T

ARG S e b

T T Ire B d | PRV
NN R
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7 *
TO BE READ WITH LICENCE NO/X"2.%.. OF 2004

Detall of land ownad by M/a, Sora Eslalo Pl Lid Villugo Nalhupy, Distriey
Gurpaon, _

village, / Khasra no. /Aron . / Sharo , Area (aken
B-0-B 8-B- B
(98-8

Nathupur 5611

2-0-0

539 \' . 0-7-0
540 \ 1-7-0

542 1-12-0
545~ 1-7-0
946 \ 0-16-0

143 2-9-13:1/2

or 1.552 acs

D!rc&a@; t / D

Town-and Country Pla 1iDg,

\_. Haryana, Chandigarh.
| ChNT e
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J9 ot 1993.

Thlj‘ ' “lo e —
nd R el has boen grantod urdaecr tha Hary/on® R 7
egulat fon ‘o o0 BA9 vhoraurdar
: : Utban Araas Act, 1976 and tho Pul s
> H/S HebaP BNt orpr (seq pye,Led , 16-0 Caumn ity puiopay BAR R ¢
: ' ! H A ' tial Gro.
ant “Vdhar,New Dolhd,coleny Lor sotting up of & ms:::-:»;m 7
My dng colcay: &t V.U,l.;;l;o Nothupar Tehall 4 piserdcs : is to ! 7
h fcul in tha afargssid oolay B
Tho P&'-ﬁ: Qulars of lmd where ) hapesn oA daly slgned by tha
€ Up sro givea 4n tha ochodula anmoX

fector, Tawm & Country planal 2’&_ m:;dmima et
Me Liceonoce ix grant gileia S form to the &WZ-'W’-‘?

(a) That 'tha-colmg I8 L aent vacks 4ra croaated z.ccozﬂ-:g
. layast plan o€ ZUF T oidicyicas thewn 1n the eppZ ™

Ligenca MO

;fjh:é;:ﬁn’;mg enis Licoces 3
: : ) o 2
¢ the cooditiens of tba wyroaacats alresdy SXEEIT Lﬂ
. o i?'; dul; Fulfilled end the prosizims of HITyard Dafer 4
Logment and Rogulat icn of Urben Ares Mct, 2975 wd =
Rules wede the thers urder e dpl camplied with, | ;
(<) rhat cha demarcst icn plza of the colcdy arca iz suk— ¥
' mitted before starting the develoment werks Jn tha Pt
‘colany ad for approval of the rening plan, - 1.
this Licence i3 valid ugco §(F L—B 1995, =
. & s lz
 BHASCAR CHATTERJEE ; =
= ?..7 = =1993: .Director,Tewn’ & Coubtry Planning,
‘ ) Haryina, Checd {garh,
. _ ; o
B¢ 10,552 ,93/ IMHE Datedy =5 =7—73

" ) ooy eleagwith o copy.-of schedule of lunc‘!’_l-.{s forvarded to
O T Brterprisoa Ph Ltd s 1b-1 Goamn
« H/S orprisca Ltd (16~ Commondry Cent :
: ld-c,fua'nt. vihar Hew ' Delhl, ' ] ! gesa s
2, Cnlef MminLytrator, DN, Hendnyf ra,U.rChand igach,

3, Mdl Director,Urban E3yote, Haryun Maninajra,U.tT, : .
4, Chlef E”q”‘“‘*'”m*“mmj:afﬁ.w.a\w@”&g:" T.Chand dgach ; =~
5, Lard pcqulslclen Of!lcer,Gurgam, s

¢, Senlor Tow Plandar, Entorcanent, Panchkule.

7, Clecelet Town Plannee,Curgaco, _

5., acceyncs OfEicer,v/0 U,T,C.2, Hacyana,Chand lgach, .

' ot |

v ik D.'.xucr.opi/ . b

‘ rodn e CLannsy 2Load lng,iiecyvag, i
g;k 2o ljuch, )
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{ Seo 1
AR Wao 12 )
TOWN AND C()UYNJSFA' UUV[?,!(NMI'.N'I'
1y I'I.ANNING DEVAIUTMIENT

Licence No, e ul 7004,
s licenee has been granted yy

der (e Horynnn Developnient & ogalation of Ur‘h':n
" ed’ ACUL 28 S Rules 1976 mnde thereunder (0 M/n HLE nteeprises Pt
’11 (e named M/s Am

blenee Infrastruciure Pyt Ll far setiing vp of Group
~siop colony @t Village Nathupur | Distrlel Guignon .
h@\’

' are piven in the
paruiculary of the land wherein the aforesald colouy Is 1w be set up (2
, The

- try Manning .
ule annexed hereto and duly signed by the Director , Town & Country :
\ ¥ s(hf it
‘ jlanyamd:

o ) following conditions :
: ‘¢ nranted subject to the

¢ licence ¥s B

3

\ayout plan and
the Group Housing Colony is 1uid oul to conform to the approved lay 1%
That the
3)

H i sificatlons showo 10
ent works are executed according to the designs and specific
evelopin
?ht ,ppmvcd plan.

e hare \led and the
- (e conditions of the agrecments already executed are duly fulfille
' b Tha!

i ,19 5 a Id ne
pmv‘s'ous of “ﬂ!)‘am D“dopmtlll and Regulat\on of Urban Areas Acl 1 1 ne
l R Iﬂ;‘lgiﬁ "ladc Ule‘eu“del_ are dU\)' Comp“!:d with.
u

a i i hefore starting the
.I 1 olony are \S submtucd
’ That the demarcatton Dlan of the ¢ y : ; : |
9 d velopment works 1n the colony and fl‘.)l" the approva of zoning plan
e f

¢ The licence is valid upto 7-1-2::,06

(N.C . WADHWA)
Chandi DIREETOR , Town & Country Planning,
;mmtg‘ l"m;-ﬂ;w"\ Haryana, Chandigarh. £

Endst. No.5SDP-2004/ 3 H43- 252 Daed: 9= |-2 00y

A copy along with 2 copy of schecule of land is forwarded to the following for
mformation and negzssary action :-

I M/ls HLF Enterprises Pvt. Lid. (new named M/s Ambience Infrostructure Pvi. Luwl))
‘,\ dong with a copy of agreement LC-IV and Bilateyul agreement,
2. Chief Administrator HUDA, Panchkula,
1_ > Addl. Director Urban Eswies, Haryana, Panchkula.
** Chief Engineer, HUDA , Panchkula.

-" 5 &Jwintending Engineer, HUDA, Gurgaon along with o copy of agreemon,
i._' b Land Acquisition officer, Gurgaon.

3 - Sealor Town Planncr, Gurgaon,

* Senivr Town Planiuey (Enfurcement) Chandigurh,

Distier Town Plarwer, Gurgaon along with o copy of agreemen.
Ackounss Officer ,0/0 Dirgeior , Town & Couniry Plonning. Huryw,
wili 2 copy of dgreement .

Chundignem wlong

\

Dlurley To n\( 1 !
b . I?f DIRRCTOR, * NURrO) s,
Mﬁiﬂwu

fown & Counuy Plinning
Flarynny, Chandigarhy ﬁ’







